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GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY

DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE

 
 
 
Policy
Circular No.  16  
(RE-2006)/ 2004-09                             Date: 04.08.2006
 
 
 
Subject:          Withdrawal of Policy Circular No.14(RE-2006)/2004-09
dated 25.07.2006.
 
 

Attention is invited to Policy Circular No.14(RE-2006)/2004-09 dated 25.07.2006 regarding recovery
of
5% customs duty on notional basis in cases where capital goods are sourced
 domestically under EPCG
Authorisations. 
Pending further deliberations on the mode of recovery of this component
of customs duty, it
has been decided to keep this Policy Circular in abeyance.  Regional Authorities may continue to deal
with
the requests of invalidation etc on the lines it was being done by them prior
 to issue of this Policy Circular
No.14(RE-2006)/2004-09
dated 25.07.2006.
 

This issues with the approval of the Competent Authority.
 

Sd/-
( M.K. Parimoo )

Joint Director General of Foreign Trade
To
 
All the Regional Authorities
 

(Issued From F.No.01/94/180/EPCG-FIEO/AM07/PC-I)
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